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DATED THIS THE THIRD DAY OF DECE1BER, 19e6. 
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APPLICATICa Nss.598,1960 and 1961, 

1603 and 1611 to 161/B6(F). 
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1 .K.P.Iftidayaraj, 
C/s flariay Susal, 
N9.20, J Crass, Narayan— 
Pillai Street, 
Bar,galere - 1. 

2.R .Devaraj, 
H/a No.3.22/4, 
Laks hminarayana pura, 
:[Ilercss, III Main Read, 
Srirampuram Pest, 
Bangalere - 560 021, 

3.A.Shekhar, 
Working as Blacksmith, 
lechnaical Dpartment, 
0/a the C & W.., 
Byappenahalli, 
Ssuthern Railway, 
Bangaler. 

4,3 .Prakash, 
H/a 'Srikanteswara Nilaya 
No.44, Mun,wara Temple Road, 
J.B.C.leny, Yeshwanthpur, 
Rangalere - 22. 

5.A .ilanikyam, 
C/c Shri <.Suhba Rae & Sh.1.S.Anand Ramu, Advs., 
Wo.128, Cubbonpet Main Read, 
Bangalere - 2. 

6 .N .rnu'iiraju, 
c/s Shri K.SuLba Rae & Sh.rl.S.Anad Ramu, Advs., 
No.123, Cubbonpet Main Read, 
Bangaisre - 2. 

7 ,  P ..Ncnoharan, 
C/a Shri K.5ubba Has & Sh.1.S.Anand Ramu, Advs., 
N.128, Cubbanpet Main Read, 
Bangalere - 2. 

( Shri M.S.Anand Ramu, 	 ... 	Adiocates 

1.The Union of India, 
represented by the Secretary, 
iinistry of Railways, 
1tRail Bhavan , 

New Delhi. 

APPL ICANTS. 
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The General Manager, 
Southern Railways, 
Park lawn, Madras. 

The Divisienal Railway ilanaQer, 
Southern Failway, 
Bangalere Division, 
SBC, Bangalore - 23. 

The Divisional Personnel Cff'icer, 
Southern Railways, Bangalera 
Qivisiori, SBC,Bangalere - 23. 

( Shri M.Srirangaiah 	00• 

... 

Advocate ) 

R ES PUN DEN TS 

This@ applications have come up bafare the court today. 

Hcn'ble Shri L,H.A.Reo., Member(MM) has made the following 

OR D E R 

In these se an fresh applications, received under 

Sec.19 of the Administrative Tribunals Act, 1985 the prayer is for 

quashing the impugned order dated 7/13.3.1986 passed by the 4th 

respendent(Mnnexure—C) and for grant of consequential relief. As 

all these applications are alike in point of law and on facts, we 

pr.pose to dispose them of by a common order. We have classified 

these applications in three sets as uder tc facilitate reference: 

Set No. 	Appliations Nos..f1986. 

	

1. 	598, 1960 and 1961 

	

II 	1603 

	

III 	1511 9  1312 & 1513 

2. 	Cencisely steted,,the facts material for determination 

of the issues raised in these three sets of applications are as 

follows: 

5et_I. 	Application N.s.598,and,960and 1961 of 19p6(F): 

- 	 Applications 1 to 3 were initially appointed as Casual 

- 	Labour Artis-nsan daily wages in the Bangalere Division(SDC)ef 

the Southern Railway, with effect from 22.12.1980, 20.7.1981 
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The applicants statethat they were deployed from 

the EDB to the flDBagainst their will, and yet they have no objection )  

privided ?.they are given the same or equivalent job and pay-scale 

in the 1DB. 

The applicants refer to the Railway Beard's letter 

- 	dated 2.6.1981, dealing with the terms and conditions of service, 

relating to Casual Labsur Artisans and to conferring temporary 

status an them, on completion of 12L1 days of service, with entitle-

mont to regularisatien. ihey have in particular, referred to 

clause(F)(vi) in the said letter of the Railway Board, pertaining 

to regularisation of casual labouiers, engagd in work-charged 

establhment for long. Such labourers, according to them, can 

in terms of the af.resadi clauseF(vi), be absorbed in regular 

vacancies inskillsd grade, within 25.' of the vacancies reserved 

for departmental promotion, providedthey have successfully un:ier-

gone the prescribed trade tests and there is a paucity of depart-

mental candidates, since they were appointed in the skilled cate-

gory and have been working continuously in that capacity for 

quite lang, since 1981, they contend, that there should be no 

impediment to their being absorbed in the skilled category. [n 

this context, they submit that the order passed by the 4th respon-

dent on 7/13.3.1986(Annexure-C),  reducing their pay in the lower 

pay scale of Rs.196-232, as compared to the pay scale of s.260-400, 

in which they were initially placed, is illegal and unjustified 

and contrary to the instructions of the Railway Board,in their 

aforementioned letter dated 2.6.1981. As thir reprBsentatien to 

the concerned authorities had gone without heed, the applicants 

have approached this Tribunal for relief. 

8. 	The learned Counsel for the applicants reiterat3dthe 

above contentions in the course of his arguments. Shri Srirangaiah 

sought to rebut each on3 of them. The respondents are seen to have 

filed their sttement of ebjecticns)only in respect of Application 
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No.598 of 1986(1) in Set I of the applications and have furnished 

an unsigned copy theresfin respect of Set III of the Applicatiens. 

N. statement of ob;ections has been riled in respect of Appli—

cation N..1503 of 1936(1). 

hri Srirarigaiah state that nowhere, dies the Office 

Order dated 2.5.1934 (Annexure—A), issued by the 4th respondet, 

- 	 state, that the applicants were selected for the skilld grada 

Acc.rding to him, they UftSiS actually promoted to this grads, 

from the data they .btained temporary status in the pay—scale sf 

s.196-232. He submiti that, the applicants were inducted in the 

108. They were however redeployed from the E1MB to the PDE3in 

- 	 admiriistiative interest, as also to prevent their retrenchment, 

as they were found to be surplus in the former. Shri Srirangaiah 

av3rrodth3t the applicants wore not actually ernpanellsd for re—

gular absorption as Khalasi3, without which they could not be re—

garded as regular employees. 

Shri Srirangaiah submittedthat the skillad graded 

Rs.263-430 was awrded to the applicants, against the work—charged 

establishment in the EDB, which was however withdrawn on their 

depleyment to their parent 138, where such work—charged facility 

was not available and they were restored to the original grade 

viz., Rs.196-32, accerding to their turn. In this regard, he 

referred to the rules for absorption pr:scribeJ in the ianual, 

which he sad'i clearly laid dtwn, that casual labourers/substitutes, 

are not entitled fit regular absortien in the permanent esta 

lishment, unless they are appointed by the Staff Selection 8oard 

to Class F! posts. However, such workers an regular scale of 

pay, in thev,nt of their serving in semi—skilled/ skilled grades 

would be yiven the benefit of increment, while fixig their pay 

1~k 
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in,ski1led grade, taking into account their service as casual 

laboui in higher or equivalent grades)in accordance with the 

instructijns contained in Letter dated 5.11.1976 of the Railway 

board. 

Shri Srirangaiah indicated, that this benefit was 

- 	 granted to the applicants by refixing their pay in the scale of 

Rs.195-232 as Substitute Khalasia, according to the ordr passed 

by the 4th respondent on 7/13.3.1986(Annxuro—C) and that only 

the first applicant.in  Application N9.593 of 1936,had represented 

thereon, in writirig1 on 20.3.1986 to the 011E/SBC. He stated.that 

before this appliction could be considered by the concerned 

authorities, the applicants hurriedly approached this Tribunal 

for redress. He explained, that refixatjon of their pay in tF 

grade of Rs.196-232,under the Office Order dated 1/13.3.1985 of 

the 4th respcndent(Annexure—C) took some time, as a fairly 

larqe number of redeployed employees,were invelvadinclusive of 

the applicants and the service record of some of thorn was not 

readily available. 

According to 5ri Srirangaiah, due to inadvertence, 

the applicants as well as others, wore paid the same salary,  

which they drew prior to their redeployment from the EDB t. the 

11DB. The respondents, had therefore by the above Order dated 

7/13.3.1935(Annexure—C)2 te recover this ever—payment from tha 

applicants and ethers similarly placad, and this was tc. be dore 

in easy instalmants. Sri Srirangaiah averrad, that the appli—

cants cannot take undue advantage .f this inadvertent error and 

that is prevision of the Constitution was violated on account 

of this recovery. 

Sri Srirangaiah emphasised, that the applicants wets 

not directly recruited as Skilled Artisansin the pay scale of 



2.A question has new ban raised by some of 
tha Fcailway Administrations whether the 
scale of pay we applicable to the skilled 
artisans can be given to casual labour 
employed in skilled categories when they 
attain tamporary status. The Department 
of Railways have considered the matter. 
They have now decidad that where casual 
labour are engaged in skilled categories, 
the relevant scale for purpose of determining 
their wages in terms of the extent instructions 
as cited above will be tha,- applicable to 
skilled artisans viz.s.260-400(R.5.). Thee, 
on attaining temporary status(in terms of 
extant orders), they should be paid in the 
scale of Rs.260-40'J(R,5). Similarly in the  
case of project casual labour engagid in 
skilled categories who have completed 180 days 
of continuous service, cansolidated wages(fer 
purpose of the instructions c.ritain.d in this 
Department's letter No.E(JC)II/2/LG_5/ dated 
6th June 1983) would mean the minimum of the 
scale of Rs.260-40J(R.S) plus D.A. thereon. 

3.Paycnent in or with teference to this scale will, 
however, be admissible in individual case only 
fion the date an individual casual labour ernplo-
yed in a skilled category has passed the pro-
scribed trade test if the same.happons to to 
later than the date of attaining temporary status 
or date of completion of 180 days of continuous 
employ mont, as the case may be." 

19. 	We have axariined carefully, the pleadings of both 

sides 1 as also the material placed before us. Rules 2511 and 

251k of the Manual are pertinent in this case. Rule 2511 

explicitly states1 that casual labour who acquire temporary status, 

will not ba brought on to the parrnanent establishment, unless they 

' 
are slected through a rrjular 	lactien E1uard lr Class IJ staff. 

4 

Rule/(ii) ibid reads as under: 

"(ii)Casual labour engaged in work-charged estab-
lishments of certain Departments who rJ3t pro-
meted to ssmi-skilld, skilled and highly ski-
lled categoriesdue to nan-availability of 
departmental candiddtes and continue to work 
as casual empluyaas for a long period, shall 
straightaay be absorbed in r3gular vacancias 
in skilled grades provided they flave passed 
tha requisite test to the extent of 25,4 of the 
vacancies raser,ed for departmental promotion 
from the unskilled and semi-skilled categories. 

p 
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These orders also a. ply to the casu1 labour 
who are rcruitad directly ii the skilled 
catagurj.irworkchargnd establishments after 
qualifying in the ti Ide test." 

	

20. 	From the foregoing, the following parameters ernerqe, 

in regard to absorption of casual labour in regular vacancies: 

Casual labour who acqulie temporary status will 
not be eJ.joible to be brought an to the perma-
nent establsihmarit, unless they are selected 
through a regular Selection Ecard foi Class IJ 
staff. 

Casual labour in werk-chaiged establishments 
who get promoted to semi-skilled, skilled and 
highly skilled categories, ewing to dearth of 
departmental candidates and continue to work 
as casual employees for long, shall be straight-
away absorbed in rular vacancies in skilled 
grades ( provided, they have pssed the requisite 
tast) upto 251a of tts vacancies crmarked for 
departmental promotion, from the unskilled and 
semi-skilled categories. 

	

21. 	Let us examine whether the applicants fulfil the 

above pre-requisities. Uur scrutiny reveals the following: 

1) The applicants acqujied temporary status as 
evidenced by Annexure-A, 

ii) The respondents aver, that they were not em-
panelled for permanent absorption in Class IV 
by the Staff Selecticn Board, while they were 
working in the EJP. They are also not simi-
larly empanellod by the same Board on redeploy-
ment to ff06. 

According to the respondents, the applicants had 
to be iedeplcyad from the work-charged establish-
mont in EJB to 1DB, on administrative grounds 
after a spell of about 4 to 41 years, as they 
wete found to be surplus in EUB. 

1'l3B had no work-charqed establjncr,t as in the 
case of EBB. 

The applicant had pabsed the requisite trade 
test, to qualify for the skilled grade in which 
they were engaged in EDB,  on work-charged estab-
lie hinent. 

They were given the pay scale of Rs,260-400 in 
the skilled grade, while they were working in 
EBB as above, for a period of about 4 to 4.- years. 

They could not be absurbd in regular vacancies 
in skilled grades in ELJE, for want of postsen ac-
count of which,they had to to redeployed t. MOB. 

P 
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viii) There is no work—Lharced estab1shment in the 
1DB, where they can be gien a pay scale of 
s.26u-40U in tha skilled grade. 

22. 	It is evident frcm the above, that the applicants 

could not be absorbed in the skilled grade in Class fli, for want 

of regular vacancies and in account of their not being empanelled 

by the Staff Selection Beard for the purpoFe. Cansequently, their 

pay on redeployment to 1D6. has been determined by the respondents 

in the pay scale of Rs.19-232, an the basis of the instructians 

of the Railway Bsard3 in their Latter dated 5.I1.1975(Annexure—J 

to Set I of the Applications). Thus, the pay of the applicants as L 

fixed by the 4th respondent1  aicording to Annexure—C(which is the 

impugned order) in the pay scale of s.196-232, on their redeploy—

ment to 11DB, in our view,is in order. The extract from the Lettr 

dated 19.12.185, referred to by the Counsel for the applicants 

(vide para 18 sup 	) dies net come to the aid of the applicants, 

as they have been paid salary in the pay scale of Rs.260-400, for 

the paried they rendered service in the skilled grade )in the werk—

charged establishment of the EDS. What is sought to be recovered 

from them an account of Qerpayrnent 7 is the htler py0  paid to them 

in the pay scale of Rs.260-409, for the skilled grade, to which they 

were not entitled, on their redeployment to 1DB. The respondents 

admit ,that this was an inadvertent error but have directed,that 

the overpayment be recovered from the .:pplicants in easy instalments. 

3. 	The applicants are theref'ore liable to fail in view of 

the above facts. We wauld hewever observe, that the respondents 

ensure,that the applicants are considered for absorption in regular 

vacancies in skilled grades, with the utmost expedition.,after compl— 

tinq the required procedural f.rmalities, as the applicants are 

seen to have fulfilled inest of the prsrequisities, and are awaiting 

regular absorption since long. 
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and 20.3.1981 respectively. On Lomplation of continuous service 

of four months, they were deemed to have acquired temporary status 

and were brought on the pay—scale of Rs.260-400 in the skilled 

gradewith affect fiern 22.4.1981, 20.11.1901 and 20.7.1981 res—

pectively, as is seen from Annexure—A. They were brought on the 

above pay scale of s.260-400/ in the skilled grade, subject tc 4 

condition that they had passedprescIibed trade test, in the 
I 

category of pests in which they were engaged. 

Seth. pplicatien Ne.1503/198(F): 

The applicant was appointed as a Casual Labour Artisan 

in SBCef the Southern Railway. He was deemed to have acquired 

temporary status, after centinusus service of four months and was 

theref.re  brought on the pay scale of s.260-401Lin the skilled 

grade, with effect f'om 20.6.1981, as is seen from Annexure—A 

subject to the conditimn,that he had passed the prescribed trade 

test in the category of post in which he was engaged. 

Set III.Applicatioris No5.1611 to 1513 /19a6F) 

Applicants 1 to 3 in this case, wore similarly appointed 

as Casual Labour Artisans., in SBC of the Southern Railway. They 

werz3 brought an the pay scale of s.260-400 in the skilled grade, 

with effect farn 2U.11.181,2U.5.1Y81 and 22.10.1981 respectively, 

having been deemed to have acquired temporary status after co'sti—

nuous service of four months— vide Annexure—A, subject to the ari—

dition, that they had passed the prescribed trade test, in the 

category of posts in which they were enqaged. 

3. 	The applicants in all the above 3 sats of applications 

state that they have successfully complated the prescribed trade 

test. They were initially enaged in the Enginaring Departrnent/ 

Branch of SBC(EUe, for short), but were subsequently transferred 

to the i1echanjal Jepartment/Branch of 58C(MDB, for short), in 
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ac,rdance with the instructions dated 13.5.1985 of the 4th 

respsndent(Annexure-B). The applicants aver, that their trans-

fer from COB to 1108, was not justified. On 7/13.3.1986 (Anne-

xure-C) the 4th respondent fixed the pay of the applicants(among 

others, who were re-deployed to 1081  in the pay-scale of Rs.196-

232, with effect from the date they joined in the MOE, with a 

note at the ed, that aver-payments made already to the employees, 

would be recovered from their salary in easy instalments. 

4. 	The applicants submittad a representation thereen 

on 20.3.1986(Annexure-O, in the case of Sets I and II and Anne-

xure-D to F in the case of Set III of the applications) to the 

- 	 Divisional Mechanical Enginr, Southern Railway(DMC, for short) 

but to no avail, The applicants state, that the aforesaid erdar 

dated 7/13.3.1986(Annexure-C) of the 4th respondent, has resulted 

in their darnotian by two grads and arbitrary recevary of over-

payment of salary from thefrom as long back as 1981, causing 

- 	them no little financial hardship. According to them, having worked 

as Skilled Artisans, they cannot be paid lower emoluments than 

prescribed for this category of post, as •therwisethis wouldhe 

violative of Articles 14,16, 21 and 23 of the Constitution. 

S. 	The applicants refer to the relevant provisions of 

the Indian Railway Establishment Manual([1anual, for short), in 

regard to their recruitment and allied matters. They contend, 

that as they ware brought on the pay-scale of 3.260-400 prescri-

bed for Skilled Artisans, the, are entitled to this pay scale 

with effect from the dates shown against their names according 

to Annexure-A. They furthar submit, that they are entitled to 
-k 

temporary status, as alsef- 	permanent absorption in this post, 
(. 

bypassing the prescribed trade test and were working thetein 

for nearly 5 years. 
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17. 	Shri Srirangajah pointed out, that the applicants 

ware working in the EO8 as casual labourers in the skilled grade, 

prior tL their redeployment as casual labour Khala5lst. MOB, 

on accsunt of which, they W5iO neither discriminated against nor 

the principles of natural, justice or Articles 14 and 16 .f the 

Constitution were violated. The applicants were not empanelled 

- 	for permanent absorption7  while serving in the COB and are yet to 
* 	

be erapenelled an their redeployment to the NOB. Sri Srirangaiah 

stated, that they have merely attained temporary status, thus 

rendering them eligible for srnpanelment, for absorption in regular 

vacancies in the 11DB, which is dependent on various factors such 

as : length of service, suitability, availability of pests etc. 

H. maintained, that redeployment of the applicants to the 11DB 

and their fixation of pay,was not contrary to instructions con-

tained in Chapter X)(V of the Manual, in regard to absorption of 

casual labour in regular vacancies. 

18. 	Counsel for the applicants, invited our attention to 

the following extract, from Letter dated 211.12.1985 addressed'  y 

the Filway Board, Now Delhi, to the Cieneral Managers, All India 

Hailcays, in regard to the scale of pay applicable to skilled 

casual labour, to subsLantiate the claim of the applicnts for 

the higher scale of pay of Rs.2611-430 in the skilled grade, We 

reproduce the same below: 

" Attention is invited to the provisions in 
para 2511 of I.R.E.N., which lay down intr 
she that on attaining temporary status, 
casual labour on the open linewill be en-
titled to payment in regular scale of pay. 
Casual labour engaged on prejects(alse known 
as project casual labour) are also entitled 
to temporary status4n accordance with the 
orders applicable to them. Such labour are 
given consalidated wages1at the minimum .f 
the scale of pay,when they complete 1811 days 
of continuous employment. 
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Rs.260-400 but were engaged as casual labourers, on daily wage and 

on completion of 4 months of continuous service, were conferred 

temporary status and granted the montbly scale of pay of Rs.26-

400 in the skilled grads, namely, that of Artisans. They were 

neither absorbed as Skilled Artisans nor were they selected as 

such, by a duly constituted Staff Selection Beard. He said, that 

- 	 the applicants were net c.mpelled to go from the EDB to the MOB. 

- 	 He denied the averment of the applicants, that they had submitted 

that they would go t. the 11DB, pravided,they were given the secsr 

equivalent jab and ideitical scale of pay. 

Sri Srirangaiah clarified, that the redeployed substi-

tubes such as the applicants, would be evantually regularly absorbed 

in the Department/Branch, to which they are redeployed. The 

applicants who are iubstitute Carriage and Wag.n Khalasis in the 

rIDS, would be eligible for absorption as Regular Carriage and 

Wagaàn Khalasis  in the IIDB( to which they are redeployed) by em-

panelment,accerding to the procedure prescribed. Sri Sriran;aiah 

stated emphatically, that the applicants did net pretest, when they 

were redeployed from the EDS to the 11DB. He saidthat an the con-

trary, the applicants in Set I of the Applications (Annexure K t. 

Ii) had in wiriting,expressed on 22.9.1986, that they were willing 

to take the babt.m saniorityamongst the Substitutes in the 

Electrical/ilechanical Department/Branch. 

The applicants who along with .thers )wera workingas  

Casual Labour Substitutes in the EDB, were redeployed t. the 11DB 

as Substitute Carriage and Wagon Khalasis by the 4th rospendent, by 

his order dated 22.5.1985(Ariiexurs-i in Set I of the applications). 

According to Sri Srirancaiah, the Letter dated.5.19d1 

of the Railway Bcard1 referred to by the applicants, merely states 



that casual labour employed in skilled categories in work-charged 

0stablishment and contiruiig to work for long, are to be absorbed 

in regular vacancias in skilled grades (provt, they have passed 

the required test) within 25% of the vacancies reerved, for 

departmental prorneti.n, from among unskilled and semi-skilled 

categories. The applicants were redeployed from the LOB to the 

as they were surplus in the former. There was no work-

chargad establsihment in the i1DB. Sri Srirangaiah submittTe4 ttat  

the impugned order dated 7/13.3.193u passed by the 4th respondent 

(Arinexure-C),was neither an order of reversion nor did it antl 

reduction of pay, but was strictly in acc.rdance with the instruc-

tions contained in Letter datec5.11.1975,issued by the Railway 

board,(the relevant excerpt of which, relating to fixatis] ofpay 

of casual labourers an their absorption in a regular Class Li 

post is at Annexure-Ite Set I of the applications) and was 

therefore legal and valid. Sri Srirangaiah stated, thatthis had 

net resulted in serious civil corisequeice to the applicants. A 

excerpt of the above letter dated 5.11.197,in so far as it is 

relevant to the present case 11  is reproduced below for ease of 

reference: 

tt39 FI(ATICM OF PAY OF CASUAL LABOUREFS ON 
THLIR AESORPTION IN A RCGULAR CLASS I/ 

PC] ST. ------ 
The pay of Casual Labourer BOARJ's I 

L.tter 'is. 	with temporary status, when absorbed 
in regular Class Li posts, will 

CL/79, dated 	fixed as follows: 

5th November 	i) Those who have hitherto been drawing 
1975. 	 ' pay in identical grades, will have their 

pay fixed with re?erence to the last 
pay  drawn: 

And 
ii) Those who have been working in 

semi-skilled grad s, but are absorbed 
in regular Class Li unskilled grades 
will have their pay fixed by granteing 
increments in the unskilled grads with 

referance to their earlier service as 
Casual Labourer in highsr or oqLJivalent 
grades."  



REG ISTERED 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALCFE BENCH 

Commerci-'l oi plex(BDA), 
Indiranagar, 
Bangalore - 560 038 

Dated : \)-- cc 
CONTEMPT OF CO1T APPLICATION NOS 	2 to B 	/e8( ) 
IN APPLICATION NOS. 598,1960,1961 916& 1611 to 1b1/t1b() 

W .P. NO  

Applicants 	 Respondent 

Shri K. P. Irudayaraj 	(' 	') U/s 	The Divisional Personnel Officer, 
Southern Rly, Bangalore 

To 

Shri K.P. Irudayaraj Shri J. Prakash 
209  Vth Cross 5• 	Shri A. Manickyam 
Narayanapillai Street 
Bangalore - 560 001 Shri N. Muniraju 

Shri P.N. Manoharan 
Shri R. Devaraj 
3-22/4, Lakahminarayanapura (Si Nos. 4 to 7 - 'Srikanteswara Nilaya' 
III Cross, III Main Road No. 44, Murswera Temple Road, 

Srirampura Post 3.9. Colony, ,Yeshwanthpur 

Bangalore - 560 021 Bangalore - 560 022) 

Shri A. Shekhar B. 	Shri M.S. Anandaramu 
Blacksmith Advocate 
Mechanical Department 128 	Cubbonpet Main Road, Bangalore - 2 
Office of the C & W.S., Southern Railway, 	yappanahalli, Bangalore 

Subject: SENDING 	COPIES OF cRDER PASSED_BY THE BENCH 

Please find enclosed herewith the copy of 	{DER// 

passed by this Tribunal in the above said 

application on 	718 

Lpltrl-rY REGISTRAR 
S&Mx 

(JUDICIAL) 
End : as above 



In the Central Administrative 
Tribunal Bangalore Bench, 

B an gal ore 

j.-Applicaton NO ... 	 of 198 

Applicant 	 (7' 	 '-45Pr, 	 Respondent 

Advocate for Applicant 	 Advocate for Respondent 

3. 

Date 	 Office Notes 	
I 	

Orders of Tribunal 

(KSP)VC/PS(NXA). 
JANUARY 7,1988. 

Applicant by Sri N.S.Ananda Rarnu. 

Sri Ananda Ramu prays for permis-

sTion to withdraw these appications with 

liberty reserved to challenge the order 

dated 9-12-1987 (Annexure-B) 	fresh 

applications under Section 19 of the 

Administrative Tribunals Act,1985. Permis-

sion sought for is granted. Applications 

I for contempt are, therefore, dropped. 

VICE-CHAIReA). 	 MEMBER(A) 

- jVIk f c'j- 

rJfl 	STRAW'—.  
:ATlVE TRIBU 

AOIk IENCH 
1,1J 1l 


